
 

Vol.III                                                    Ch.30-A. 

CHAPTER 30 

Judicial Powers – Criminal. 

PART A.-POWERS OF CRIMINAL COURTS 

 The constitution and powers of the Criminal Courts 
are regulated by Chapters II and III, and Schedules III and 
IV, of the Code of Criminal Procedure. Column 8 of 
Schedule II of the Code indicates the class of Court 

competent to try each offence falling under the Indian 
Penal Code. In regard to offences falling under Local and 
Special Laws, the classes of courts by which such offences 
are triable are usually specified in the Act creating the 
offences. Where, in any such Act, the term ‘Magistrate’ is 
used without qualification, it includes all persons 

exercising all or any of the powers of a Magistrate under 
the Code. (vide section2(32) of the Punjab General Clauses 
Act, 1898 or section 3(32) of the General Clauses Act, 
1897.) 

 2. The general powers which Magistrates are entitled 

to exercise in addition to those conferred upon them by 
sections 32 and 33 of the Code will be found in the third 
and fourth Schedules of the Code. Besides their ordinary 
powers detailed in the third Schedule Magistrates of the 
first class may (1) require security for good behaviour 
under section 110, and (2) issue process for a person who 

within local jurisdiction has committed an offence outside 
such local jurisdiction section 186 (Punjab Government 
Notification No. 507, dated 5th April, 1904). The same 
notification empowers all Magistrates of the first and 
second classes (1) to make orders prohibiting repetitions of 
nuisances, section 143; (2) to make order under section 

144 as regards nuisances; and (3) to take cognizance of 
offences upon information section 190. All Magistrates are 
empowered to take cognizance of offences upon (1) 
Complaint or (2) Police report, section 190. 

 3. For powers conferred by the State Government 
upon certain classes of officers, either under the Code of 

Criminal Procedure or any other Act, See Schedule A and B 
attached to this order. 

Powers defined 
in the Criminal 
Procedure Code 

and other Acts. 

Special powers. 

Powers conferred by 

Government. 
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